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< c > if 10. the findings thereof 
THE MINISTER OF STATE IN 

THE MINISTRY OF HOME' AF-
FAIRS (SHRI YOGENDRA MAK-
WANA>: <a> and (b) Yes Sir. The 
BPR&D has undertaken a survey 
entitled "Crimes Against Women." 

( c) The Work of collection of re-
quisite statistics for the years 1977, 
1978' and 1979 from all StatesjUTI ia 
in progress. 

Economy In ue 01 Paper 

2277. SHRI ARJUN SETHI: Will 
the Minister of INDUSTRY be pleas-
ed to state: -<a) whether need to save paper has 
been repeatedly emphasised by pro-
du..:ers and distributors of paper; 

(b) whether apart from the was-
tage of paper at Government and 
private offices paper was squandered 
during election recently in the stu-
dents Elections, in the capital and 
posters were pasted every where on 
walls, trees and buses; and. 

(C) whether to avert the predicted 
paper famine, Government propose 
,giving a serious thought and enact 
law in this regard for the economy 
of the paper? 

THE MINISTER OF STATE IN 
MINISTRY OF INDUSTRY <SHR! 
CHARANJIT CHANANA): <a) No 
particular representation has been 
received from producers and distri-
butors repeatedlv emphasising the 
need to save paper. 

(b) Government are not t:lware 
about the wastage of paper in Gov-
ernment and private offices and also 
squandering of paper in Students 
Election held in the capital. 

(C) Government have already is-
sued. the paper (Conseni"a'ion and 
Regulation of Use) Order. 1974, pre-
scribing certain rest-ri .... tio'1s on the 
advertisement or propaganda mate-
rial. calendars, diary. invitation or 
8feetinl cards. The provisons of this 

order has been temporarily held ia 
abeyance upto 31st Marc~ 1881. 
keeping in view the availability of 
paper. and the requirements of the 
users. 

AmendmD! of Disturbed Areas 
(SepciaJ CoartI) Ad 117. 

2278. SHRI N. E. HORO: Will the 
Minister of HOME AFFAIRS .. 
pleased to state: 

(a) whether it is a fact that the 
Central Government have decided 'to 
arm itself with concurrent powers t. 
declare an area as 'disturbed' and 
constitute special courts to facilita~ 
apeedy trial for certain offence!P com-
mitted in a specified area; 

(b) whether Government have also 
decided to amend the Disturbed 
Areas (Spescial Courts) Act. 197«5 
for conferring these powers on the 
Central Government; and 

(c) if so, the details regarding 
policy in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
<SHRI YOGENDRA :MAKWANA): 
(a) and (b) The mater is under ex-
amination of Government. 

(C) The question does not arise. 

Blell Works Welfa:re Fund 
2279. SHRI D. S. A SIVAPRA-

KASAM: Will the Minister of 
LABOUR be pleased to state the items 
on which expenditure was incurred 
from the Bidi Workers Welfare fund 
during 198G-81? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI P. 
VENKATA REDDY): During the 
year 1980-81 upto October, 1980, the 
following expenditure has been re-
portedly incurred under various 
heads from the Beedi Workers Wel-
fare Fund:-

<a) Administraton -Rs. 6,86.802.99 
(b) Health -Rs. 21 .. 416.448.82 
(C) Education -Rs. 2.a9,629 .• 
(d) Recreaton -Rs. 6,923." 
(e) Housng -Rs. 31,950.01 




